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fl'J THE CENTRAL ADMIN ISTRAT1VE TRIBUNAL : ITfDERABAD BENCH 

AT I-WDERABAD 

O,A,No•  1626/93  

BETWEEN: 

collapalli Buchiah 

AND 

Union of India, rep, by 
its Genejal Manager, 
South Central Railway, 
Secuderabad 
Divisional Railway Manger, 
Hyderabad Division (MG) 

Seniinar& 

Counsel for the Applicant 

Counsel for the Respondents 

Date of order: 31.12.93 

Applicant. 

.. Mr,N.Rama Mnhan Prr 

Mr. kC,Ramulu 

CORAM; 

HON'BLE SHRI T.CHANDRASE}C-IARA RED))? 	MEMBER(JUDL.) 
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Order of the Division Bench delivered by 

Hon'ble Shri A.B.Gorthi, i4ember(Adrnn.).. 

The short prayer of the applicant is for 

a direction to the respondents to transfer him to a 

post under any of the lOris or PWI's in Ryderabad M.G. 

Division 0 	 I  

2. 	The applicant was initially engaged as a 

tem,orarv work-ar in Srn,4-k Cr4-r1 1!1-- 

k-lyderabad wef. 3.7.78. He was regu1axly absorbed as 

a Cnriman 4n 	 lr,flfl 
-- 	 - 

Akot, Maharashtra. Ever since he Se been continuously 
i.cjc uuc tie is racing consiâerable hardship 

on accniinr nc tkn 

family to Akot for further education. The shifting of 
tue eouct1on or the 

children who 	-previously studied in Tplircii MseR4nn, 	- 

School at Secunderabad whereas in the schools in Akot 

the medium of ins- rnnt4rn, 4 

of this problemhe made a representation to the Divisional 

Tm-- 	 - - - 

requesting for transfer to Secunderabad His representation 

rias not at been replied. 

applicant. Transfer is an administrative matter which 
JJc errectea by tne competent authorities after 

takinq all relevant---- fac±ors±intn ---- rnno{aF4 
.this case)  the applicant seems to be suffering from a 

ryan,,, ----------- - 	 - 

his family to Akot. This factor thowever is a matter for 

consideration by the D.R.M., Hyderabad DiJvision 	¼e 
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therefore dispose of this application at the 

admission stage itself with a direction to the D.R.M. 

(143) 1-lyderabad Division, Secunderabad to look into the 

grievance of the applicant syrnpathiticll' and to 

dispose of his representation ( copy of hich is 

appended to this order) within a period1  of one month 

from the, date of communication of this order.  

The 3arties shall bear their own costs. 	 - -, 

(T.Cw½NDaAsE}1ARARED7 	 LachTMrr -  g:- 
Dated: 31st Decernh.r 1nn 

(Dictated in Open court) 	
- - 

To sd 

The General Manager. Union of India, 

2. The Divisional Railway Manager, Hyderabad Division( 4) 
Secunderabad. 

,.une copy to Mr.N.Ramarnohan Rao, Advocate, CATtI-tyd. 

One copy to Mr.ICRamulu, SC for Rlys,CAT.Hyd 

One copy to Library,CAT.HYd. 

------------- 
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TYPED BY 	 CO1flRED BY -, 

CHECKED BY H 	 APPROVED BY 

IiT THE C 1TPL ADMINISTRAtIVE TRIBUNAL 
I uERABAD BENCH ; HYDEPADAD 

THE HON!BLE MR.JtJSLIJICE V.NEELADRI RAO 

J
VICE-CHAIRMAN 

THE HON'ELE NRA/B.GORTHI 	;MEMBER(A) 

w ja 

THE. HON' BLE MR.T.CIUaNDRASEKHAR REpDT 
MEMBER(J) 

THE HON'BLE MRA.RANGARAJAN :MEMBER(A) 

Dated:!) -)11993 	
F 

Q/JUWMENT; 

Irl 

O.A.No. 

T,A.No.  

Adrnitt d ana .LULeLJAcL ukLeLstJtio 	 - 
issue&' 

Allowe • 

Disposed of with directions 

d. 

 

Dismjssa as Withdrawn 

Dtiss afordef it 

NO Order as to 
°st8 a  

Itentra0ministr4 TIlL,1 
DESPA1, ( ( 
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